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SOME HON. MEMBERS: We also associate ourselves with the matter raised by 

the hon. Member.

Alleged neglect of forts of Shivaji and demand to include them 
in World Heritage List

SHRI SAMBHAJI CHHATRAPATI (Nominated): Mr. Deputy Chairman, Sir, there 

is a neglect of the forts of Chhatrapati Shivaji Maharaj and their inclusion in the World 

Heritage List and branding in the UNESCO. The military might and valour of Chhatrapati 

Shivaji Maharaj are inscribed deep into the hearts and minds of all the Indians. The country 

has given him due honour, which is evident from the fact that his statue on the horseback 

stands installed in the Parliament Campus. There are 350 forts, directly or indirectly, 

associated with Chhatrapati Shivaji Maharaj. The people of Maharashtra are emotionally 

attached to everything which is associated with Shivaji Maharaj. Therefore, they all desire 

that the forts associated with him are preserved and developed as invaluable heritage of 

the country. But, I am pained to point out that the forts of Chhatrapati Shivaji Maharaj, 

including those under the control the ASI, are in a state of neglect, despite their immense 

historical and cultural importance. Further, these forts are yet to be developed as tourist 

attractions of the country.

The annual Budgetary allocation for each of these forts is far from satisfactory 

and it seems that step-motherly treatment has been given to them in comparison to other 

important protected monuments.

I, however, congratulate the Central Government for keeping some of the protected 

monuments like Taj Mahal, Agra Fort, Kumbhalgarh, Ajanta Caves, etc. under the ASI as 

per international standards. Leave all the forts of Shivaji Maharaj, the Raigadh fort -where 

he was coronated as 'Chhatrapati', i.e. Sovereign King - is compared with the biggest fort 

in the world, the GIBRALTAR, and is also called as Gibraltar of the East. But it is most 

unfortunate that even basic facilities do not exist at this magnificent and massive fort. 

Needless to say, former President Giani Zail Singhji, Prime Ministers, Indira Gandhiji, 

Atal Behari Vajpayeeji and Narendra Bhai Modiji had visited Raigadh fort and witnessed 

its grandeur. May I also point out that the ASI has not been judicious in identifying the 

monuments and in submitting proposals for their inclusion in the World Heritage List 

to the UNESCO? Although it is a matter of great pride that six forts of Rajasthan have 

been included in the World Heritage List, it is painful to say that the forts of Maharashtra 

have not been included in the World Heritage List. I request the Government, through 

you, Sir, that immediate steps must be taken to submit a proposal for including the forts 
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of Maharashtra in the World Heritage List of UNESCO. The only good news is that the 

Chief Minister of Maharashtra has sanctioned the Plan outlay of ` 300 crores for the 

Raigadh Fort.

The memorial of Shiv Samarak, worth ` 3,600 crores, will be constructed, which 

will surpass the height of Statue of Liberty in New York. This is applaudable, but I request 

the Government, through you, Sir, not to forget the forts which have 'Living History' of 

Chhatrapati Shivaji Maharaj's royal legacy. Through you, Sir, I would like to say that if 

these forts are not restored, no fort of Shivaji Maharaj will be seen there and it will be a 

very pitiable situation, as far as Maharashtra is concerned. For the last so many years after 

Independence, nothing has been done with regard to the restoration of Shivaji Maharaj's 

forts. Thank you, Sir.

SHRI LA. GANESAN (Madhya Pradesh): Sir, I associate myself with the matter 

raised by the hon. Member.

SHRI ANIL DESAI (Maharashtra): Sir, I also associate myself with the matter 

raised by the hon. Member.

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I also associate myself with 

the matter raised by the hon. Member.

  ी बसावाराज पािटल (कणार्  टक): महोदय, म  भी  वयं को इस िवषय से संब    करता हँू।

  ी अमर शंकर साबले (महारा  टर्  ): महोदय, म  भी  वयं को इस िवषय से संब    करता हँू।

  ी नारायण लाल पंचािरया (राज  थान): महोदय, म  भी  वयं को इस िवषय से संब    करता हँू।

  ी चुनीभाई कानजीभाई गोहेल (गुजरात): महोदय, म  भी  वयं को इस िवषय से संब    करता 
हँू।

  ी लाल िंस ह वडोिदया (गुजरात): महोदय, म  भी  वयं को इस िवषय से संब    करता हँू।

  ी शंकरभाई एन. वेगड़ (गुजरात): महोदय, म  भी  वयं को इस िवषय से संब    करता हँू।

  ी शमशेर िंस ह मन् हास (ज  मू और क  मीर): महोदय, म  भी  वयं को इस िवषय से संब    
करता हँू।

  ी हषर् वधर् न िंस ह डंुगरपुर (राज  थान): महोदय, म  भी  वयं को इस िवषय से संब    करता हँू।

SOME HON. MEMBERS: Sir, we also associate ourselves with the matter raised 

by the hon. Member.

MR. DEPUTY CHAIRMAN: The Minister wants to say something.
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अ  पसंख् यक कायर्  मंतर्  ालय के राज् य मंतर्  ी तथा संसदीय कायर्  मंतर्  ालय म  राज् य मंतर्  ी 
(   ी मुख् तार अ  बास नक़वी): उपसभापित महोदय, ऑनरेबल मे  बर ने जो इ  यू उठाया है, वह 

भावनात् मक रू प से न केवल महारा  टर्   के लोग   के िलए, बि  क पूरे देश के लोग   के िलए महत् वपूणर्  है। 

म  कंसन् डर्  िमिन  टर को इसके बारे म  बताऊंगा।

MR. DEPUTY CHAIRMAN: That is correct.

Hardships being faced by drivers of App-based taxi aggregators

  ी िववेक गु  ता (पि  चमी बंगाल): उपसभापित महोदय, म  सवर्   थम आपका धन् यवाद करना 

चाहता हँू िक आपने मुझे इस िवषय को उठाने के िलए मौका िदया है। सर, यह िवषय िसफर्   टैक् सी 

डर्  ाइवसर्  का नहीं  है, बि  क यह टेक् नोलॉजी का भी िवषय है। टेक् नोलॉजी इंसान के िलए बनती है, 

लेिकन इंसान टेक् नोलॉजी के िलए नहीं  बनता है। म  अभी रीस टली कोलकाता म  उबर टैक् सी से अपने 

घर से एयरपोटर्  जा रहा था। म  िजस टैक् सी से जा रहा था, उस टैक् सी  का डर्  ाइवर बहुत दुखी था। 

उसने रा  ते म  बात करते-करते बताया िक उबर ने अपने रेट कम कर िदए ह  और ओला ने भी अपने 

रेट कम कर िदए ह । दोन   म  बहुत competition हुआ, इस चक् कर म  उबर अपने डर्  ाइवर को मोबाइल 

के िलए जो पैसा देती थी, वह देना बंद कर िदया। उबर इनसे कमीशन के तौर पर जो चाजर्  करती है, 

उसको भी बढ़ा िदया। इस   कार से बहुत सारी सुिवधाएं, जो वह अपने डर्  ाइवसर्  को देती थीं , उनको 

बंद कर िदया। उबर और ओला कमिर्ंश  यल क पिनयां ह , व ेजो चाह , कर सकती ह , मगर क् या हम लोग 

इसको आंख बंद करके देखते रह गे? क् या सरकार इस पर कोई िनयंतर्  ण नहीं  करना चाहेगी, कोई 

रेग् युलेशन नहीं  करना चाहेगी? सर, मजे की बात यह है िक ये जो टैक् सी डर्  ाइवसर्  ह , जो उबर और 

ओला के तहत काम करते ह , ये अपनी बात को लेकर िकसी द  तर म  नहीं  जा सकते ह , क् य  िक उबर 

और ओला का इंिडया म  कोई द  तर ही नहीं  है। अब व ेGovernment के िकस Department के पास 

िशकायत करने के िलए जाए?ं Government भी िशकायत सुनने के िलए सामने नहीं  आती है। उबर 

और ओला के जो डर्  ाइवसर्  ह , इनकी कहीं  कोई सुनवाई नहीं  है। कोई कोटर्  उन् ह  entertain नहीं  करता 

और Government भी उन् ह  support नहीं  कर रही है। यह problem आज भले ही छोटी िदखाई दे रही 

है लेिकन अगर आपको याद हो, थोड़े िदन पहले, िद  ली, ब गलुरु  आिद सब जगह उबर और ओला के 

drivers strike पर चले गए थे, िजससे सब जगह taxies की बहुत shortage हो गई थी। हमारे जैसे 

कई लोग आज भी taxi का उपयोग airport और station आने-जाने के िलए करते ह ।  इस situation 

पर अगर ज  दी िनयंतर्  ण नहीं  पाया गया तो यह बहुत बड़ी सम  या बन जाएगी। उसका कारण है िक 

इन drivers ने अपनी गािड़यां एक-दो साल पहले उबर या ओला के साथ 5 साल का agreement  

करने के बाद खरीदी थीं । एक-एक taxi driver का लगभग 40 हजार रु पए महीने का खचार्   बंधा हुआ 

है, िजसम  उनकी िक  त, EMI, Petrol, Diesel और बाकी दूसरे खचर्  शािमल ह । आज उनके सामने 

ऐसी हालत पैदा हो गई है िक अगर 20 घंटे भी एक driver िदन म  काम करेगा तो भी वह   ितमाह 40 

हजार रु पए नहीं  कमा सकता। उसे उधार लेकर अपना जीवन-यापन करना पड़ रहा है। जब वह उधार 

नहीं  चुका पाएगा  तो बहुत ज  द suicide करने पहंुच जाएगा। यिद बाद म  हम जाग , उससे अच् छा है 

िक हम लोग आज ही जाग जाएं और इस मामले म  कुछ-न-कुछ कायर् वाही कर । Government भी इन 


